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For the applicant : ilr.B.Chatterjee, C cufleol 

For the respondents: lr.P.K.Rrora, counsel 

When the matter is taken up today the id, counsel for 
a 

the conternnars subnilte that a Writ Petition was filed before the 

Hon'bla High Court as 4.P.C.T,No708/2000 in which the Hontble High 

Court on 30.10.2000 has passed the order tht till further orders 

the operation of the impugned order shall remain stayed. Ld. counsel 

has produced a copy of the order which be kept on record. 

Ld counsel for the applicant disputes the cistaflC9 

of such order. 

In vtew of the High Court's order which is t still in 

operation the CPC proceeding is stayed till further trders. flatter 

to go out of list for the present. Liberty is given to mentions  

4. 	Plain copy of the order be handed over to both the ld 

counsel for necessary action. 
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